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NOtes of the :Regjtry 	Date Order of the Tri.bunal 

H 

	

11.6.01 	Present: The Hon'ble justice 
bt,t 	a 	in rom . 	 R 4 R.K.Trivedi, • 	

--' 	 ... 

_0tatio 	
.. 	 Vice-Chairman 

\iP N'!q 	
Vine 

for F,' •-. 	-• C F. 	 The Hon' ble Mr,K.K. 

Da 	
. 	 Sharma, Admn.M ember. H 

... We have heard Mr.S.Sarma, learned 

counsel for the applicant and none from 

t) 

2) 

Before coming to this Tribunal 

the applicant made a representation to 

the Director, Indian Council of Agri 

cultural Research, respondent No.3. It 

is also stated that representation has 

not yet been dbcided by the respondent 

Considering the facts and 

Contd.. 

1'Ort'j NO. 4 

(See Rule 42 ) 

Ii ThS CiNTiAL i-tM INI STRA IVE TRIB JFAL 
- 	(TTtJ;HL'rT 	 I j1r' - 	 o 0  o 

tne responoents. 

By this application under sectior,  

19 of the Central Administrative Tri-

bunal Act, 1985, the applicant has 

challengedhe order dated 22-8-2000 

by which, .salleged 57 days absence 

hbeen 	Pagainst the arned - 

Leave period. The applicant is also 

agrieved by deduction of the amount of 

.1653/- from the salary or September, 

2000. 



tv' 
0.A.212 of 2001 

11.6,01 	circumstance8 of the case,'jnou 

opinion, the interest of justice 

shall be met, if the respondent No.1 
is directed to decide the representa 

tion by a reasoned order uithinL!pe-

cifiad time. 

The application is accordingly, 

disposed of finally with a direction 

to the respondent No. 3 to 

consider and decide the representa. 

tion of the applicant by a reasoned 

order within three months from the 

date of receipt of a copy of this 

older. To avoid any delay it will 

also be open to the applicant to Pile 

/ 	
c--- 	 a ç res o  representj oi \\ ( 

ct 
There shall 1houever, no order ,  

• 	 as to costs. 

? C ( 
member 	 VicsChajrman 

bb 

4 	r 	 , 

.1 

9. 	-- 

1••. 
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BEFORE THE CENTRAL. ADMINISTRATIVE TRIBUNAL 
3UL4AHATI BENCH 

- 'I 

H 
fn application under sect ion IScif the Central Administrative 

Tribunal 	Act, 19E35: 

OA.Nc', 	 2001 

BI:TwEEN 

Shri Mahendra Frasad Rajak 	 Applicant. 
Asstt, Administrative Offi'::er. 
IC:AR, Tripura Centre. 
Tripu.ra. 

V PS ii S 

11 Union of India, 

I  Represented by the Secretary to the Govt of India 
Ministry of Aqr icul ture, 
Krishi I3hawan, 
New Delhi 

2 The Director Genera]. 
I ndian C:oun,: il of Aqr i culture Research ( ICAR )  
Kr ishi Shawan, 
New Delhi. 

; 31 The Director : ICAR: 
IC:AR Research Cc'mplex for NEH Region 
Urnroi Road, Urn iurn, 
Meqhalaya. 

4 J Sri S. N. Aad Thakur, 
Joint Director 
ICAR, Mizorarn Centre, 
Kclasi b- 796081 
Mizorarn, 

Respondents. 

E'ARTICULARS_OF THE APPLICATION 

1 , PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

MDE 

This 	application is aqai nst the act ion 	of 	the 

respondents in issu:inq the order vide No. RC(MZ )P/109/91 /566 

dated 27.3.2000 and order vide No.RC(MZ)p/109/91/5951 dated 

4 8.2000. This application is also directed agal nst the illegal 

rcovery from the applicant. 

1 

'1~f 
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2H i..IMITATION 

The applicant declares that the instant application has 

lbebn filed within the limitation per iccl prescribed under section 

21. cf the Central Administrative Tribunal Act.1985.  

3JuRisDn::TIQL: 

The applicant further declares that the subject 	matter 

lof 	the 	case is within the jurisdiction of the Administrative 

Tribunal 

4 FACTS OF THE CASEg 

That the applicant is citizen of India and as such he 

i entitled to all the r ights and protections as guaranteed under 

the ccnst i tut i. on of I ndia and Laws framed thereunder.  

2 	That the applicant has come before the Hon ' bie Tribunal 

seking an appropr late relief agai nst the vindictive attitude of 

thp respondents, mainly the respondent No 	4 who was the 

Control 1 irg 	Of ficer of the applicant At the relevant point of 

time, the applicant was work inq as ASSTT Administrative Off :1 cer 

J the Ni zoram Centre 	ICAR: under the direct control of 

respondent No 4 	During the said service period, the respondent 

No 	4 in his official capacity has been harassing the appl i cant 

withc....t any basis 	The respondent No 4 developed bad blood 

acainst the applicant and for that only he has been harassing the 

ai.pl i cant for no faul 1; of him The detai led facts are given 

bciow.  

It was during the early part of 200, the respondent 

No 4 i nvi fçç,j tenders for sale of an official vehicle (Gypsy, ML 

0-6335 )For that purpose a comm:i. ttee was ccinst itute by the 

I r headed by the applicant as one of the member. Before 
th.e said tender, the committee approached the D T 0 Ai zwai and 

Je M.M.concerned after mak inq the inspection, fi ';ed the value 

cf ,  the said Gypsy as Ps 2 ,1ø/- Pursuant to the tender notice 



	

•the) tders were reeived from three parties 	and amongst 

was the highest bid, the said committee iookinq 

in 1 0 
the hiqhest bid, took a decision not to sale the said 

vehicle even to the hichest bidder and to make fresh 

ad'ert isement for sale of the said vehicle. 

The aforesaid inc i dent took p].ace on 24.1.2000, and for 

the reason best known, the respondent No, 4, developed a bed hiod 

kqái nst the applicant. Apart from that the said respondent No 4 

I along harassinq the appi icant for no fault of him 

1.3. 	That agai net the a foresai ci harassment respondent No 4 

sued an ON bearing No,RC(MZ )/P/i9/91 /5656 dated 27.2 	by 

hch the appi i cant has been as::ed to explain as to why he was 

absent from his duty for some brief period and why he was made 

Ise allegations against the competent a ...thor I ty. 
A copy of the said ON dated 275,3000 is 

annexed herewith and marked as ANNEXEJRE•-1 

That the applicant begs to state that after the above 

mer 
I oned Inc i dent regarding disposal of vehi c 15 the respondent 

No, on and often used to cal 1 the applicant in his chamber and 

i[nsJii ted him with abusive language. It is pert I nent to mention 

hr that the applicant having no other alternative preferred a 

ripresentation dated 22 52ØØ to the Director, ICAR highlighting 

the incident. 

A copy  of the said representation 

:22,5,200 is ..nnexed herewith and marked as 

ANNEXURE••2 

That the respondent N::. 4 immediately havinc come to 

WOW about the aforesaid Annexurp 	letter issued the I m pu ci ned 

crd 	 • .., 	
in the said order dated 

27,520 	
while narrating the allegations against the applicant 

1 

dated 

0 
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the respondent No4 also asked explanation from the applicant as 

why he has made false allegation agai nst competent authority.  

4. 	That on receipt of the aforesaid Annexure-1 dated 

270.2000 the applicant preferred a let ..er dated 31 	 by 

Which he prayed for supply of certain documents in prepar.i. ng  the 

ieply of the impuqned memo dated 27520 However, the 

respondent No,4 without furnishinq the same issued a letter dated 

I .Q.2000by which applicant asked to clarify the reasons for such 
oçuments. On rece:ipt of the said order the applicant preferred 

representation dated 66.20 	clan fyinq the need of the 

doduments. 

Copies of the letter dated 31.5,20, 1.620 

and 6E20 	are annexed herewith and marked 

as iNNEXURE- 3, 4, 5. 

That even thereafter respondent No 4 did not stop the 

action of harassment towards the applicant and issued an "fi cc 

cte dated 21.7.2000 by which he was asked to explain regarding 

his absence from duty on 21.7.2000 	Accordingly applicant 

el led to the said office note by 'ubmitt ing explanation vide 

t5 letter dated27,7,20. 

Copies of the said office note dated 21.7.2000  

and it's reply dated 27.7.2000, are annexed 

herewith and mart.::ed as PNNEXURE-6&7 

respect ively 

That in regarding to his earlier impugned ON dated 

200 the applicant preferred numbers of representation 

raying for furnishing documents but same yielded no result in 

positive.in continuation to his earl ier representations pray i ng 

c- documents, the applicant preferred yet another representation 

aed 22.7 making a prayer for furnishi nQthe said docu--

erts 

4 



A copy of the said representation 	dated 

22.7 	is annexed herewith and marked as 

ANNEXuRE-:-e, 

	

49. 	
That the respondent No.4 havinq fai led to produce the 

said documents as prayed for by the applicant, issued yet another 

Memorandum dated 24.7.2000 rejectinq his prayer for furnishino 

ncessary documents made by the applicant throuqh his representa--

t ions and he was once aai n asked to explain his a I leqed 10 days 

ah! bence on account of LTC:. The afcresai d Memorandum dated 

2447.2000 has been issued in continuation of the earl icr ON dated 

i. 000 but this time the respu:::ndent NO.4 himself has deleted 

1soTe of the al leed absence. These act ion of the respondent No.4 

proves his malaf ide intention 

Copy of the said Memorandum dated 24,7,2000 is 

annexed herewith and marked as ANNEXURE-9, 

	

0. 	That 	the 	applicant 	thereafter 	preferred 	a 

eresentatjcjn in form of explanation aainst the irnpuqned orders 

dated 27,200, 1.6,2000 and 24.7.2000. The applicant in his 

iaid explanation letter dated 29.7.2000 has narrated the 

K
adkground of the case and also made it..: lear how his defence was 

rc.judi ced due to non--supply of certain documents like Loq Book 

for the period from Auqust 1997, January and February 1398, 

recmber 1998 and April 1999. It is pertinent to mention here 

tha. sl:ime:if the leave period has al ready been sanctioned by the 

respondent No.4 himsel f and aga i nst some periods t he apl:3 i i cant 

was directerj to attend the Head Office at Shil lonq. However, the 

rpsjondents No wi h a ma laf ide intent ion to harass the 

ap i cant have in tiated all possi ble steps/ proceedi nqs aqai nst 

The applicant craves leave of this Hon'ble Tribunal to 

rely and refer upon the statements made in the said representa- 

5 

ft  
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t ion c•Jateci 29 72QØ at t.  he time of the heari rc of the ':as. 

C:opies 	of the said reprasentat ion 	dated 

29.7.2000 is annexed herewith and marked as 

ANNEX URE-10. 

4 1 1 	That thereafter the respondent No 4 without taking into 

ccr!s derat ion the representations preferred by the applicant 

isued the impugned wr ning letter dated 482000 By the said 

irnuoned letter dfed •:i  8 2000 the applicant was asked to make 

prper app]. i cat ion ( ].eave application ) for i'ecular isat ion of the 

af:resaj d al leqed unauthor isad absence 

A copy of the said letter dated 482000 is 

annexed herewith and marked as ANNEXLJRE-i 1 

4.12. 	That against the impuned warnino letter dted 482000 

the applicant preferred a representation dated 10 8 2000 by which 

h4 made speci fic prayer for cancellation of the same. In the said 

Yeresentat ion dated 10.8.2000 the applicant has also made I 

:nwn to the cc'ncernec authority asto how his defence was 

3r.judi cad for non supply of the necessary documents mainly the 

Lccj Bcck. 

A copy of the said repreentat ion 	dated 

10 8 2000 :i.sannexed herewith and marked as 

ANNE XURE-1 2, 

4 13. 

 

That the respondent No 4 therea f tar issued an order 

dated 2282000 by which the so ca]. led period of unauthcirised 

bs?nce for 57 days have been credi ted as on leave (EL )wi thcLLt 

wa i ing for the representation from the applicant 

A copy of the said order dated :2282000 	is 

annexed herewith and marked as ANNEXURE-13 

4.14. 	That immediately on receipt of the aforesaid order 

dated 22.8.2000 the applicant preferred as appeal dated 24.8.2000 

to the Dire::tor , ICARin the said appeal the applicant raised 

6 

7 



ttte point of Natural JustIce which has been denied to him 	The 

applicant has also in the said appeal highlighting the 

backcround fact of the entire episode of malafide act:ion of the 

rjsponderit N:::' 

r 	opy of the appeal dated 	.:I. 	i S 

annexed herewith and marked as NNEXURE-14 

4i15 	That the applicant in continuation to his aforesaid 

apea 1 dated 24.8, 2000 c nnexure-i4 : preferred yet another repre- 

sentat i o n dated 30 8 2000 to the Under Secretary 	ICR high- 

1 ightinq the entire facts of the case with a prayer to set aside 

th impuqned warnincj letter as well' as the order dated 2:2,8.2000 

ddçiuct I nc 57 days from his leave account 

copy of the said appeal dated 30.82000 is 

annexeci herewith and marked as NNEXtJRE•-15. 

4 lb 	That the respondent No 4 kept on harassing the present 

apl i cant and once aqa:i n issued an of fi. ce note dated 30,8,2000 by 

hiich he was directed not to show any negl i gente to his duties, 

copy of the sal ci office note dated 30,S 2000 

iS 2.XCd herewith and marked as NNEXURE-16. 

4 ,  7, 	That in reply to the aforesaid (nnexure-16 off :i ce note 

ilted 3082000 the, applicant preferred a representation 	dated 

2000 hi qhl I qht I ng the fact t h a t no such duty has been 

al 1ottc:I to him and th office note dated 30 8 2000 is total ly 

ales a nd fabricated, 

copy of the sa I ci representat i on 	dated 

.9.2000 is annexed herew I th and marked as 

NNEXLJRE-17, 

That the respondent No, 4 in cont I nuat ion of his afore- 

i I harassment deduc ted the salary of the appl i cant in the name 

D( recovery it is noteworthy to mention here that an amount 

Re. 1653/- has been deciuc ted from the salary of the applicant 

7 

0 



j f ~ om the month of September 2000 for 57 days on the name of SDA 

':iver payment As per the rule the respondent can not deduct SD 

has been done in the I netant case In fact ,  the appl I cant Is 

et I f led to SDA terms of the OM dated 14.12
. 83 .  

J The appi I cant craves leave of t hi s Hon ' ble Tr I bunal to 

produce the ON dated 14 12 83 at the time of hearing of the case 

4 19 That hi cThl I ht I nq the cr Ievance of II legal recovery of 

the appl :1. cant preferred a representation dated 8.9.2 MOM to 

thle 	Director, IC(R 	The app? i cant as stated above has been 

sub.jec ted to respondent meted out by the respondent No 4 The 

repondent No.4 havl nq not found any other instrument for such 

haassment, has deducted the aforesaid amount of Rs 16%3/ from 

the app? I cant In the name of SDirec overy. Needless to say here 

tht inc i dents narra .ed above are very clear and same shows the 

maaf ide act ion of the respondents No 4 

copy ,  of the said representation 	dated 

8,9 2ø is annexed herewith and marked as 

ANN.EXURE- 18 

I Er I  2. 

 

That the respondent No 4 by issuing the aforesaid 

impugned memorandums virtual ly destroyed his service career. 	l I 

i mpuqned communi cat ions have been placed in the service book 

ofp the app? I cant and thereby the AC:RS for the said per iod have 

ben severely effected The app Ii cant preferred appeal before the 

IQ her authority for consl derat ion of his case of the aforesaid 

1rnpucned memorandum but nothing has been communi cated to h:im even 

afte rthe lapse of statutory time I :im:i t f I xed for the same 

1avi nq no other alternative the app? i cant has come be fore this 

Hon' bie Tn I burial seek I nq an appropriate direct ion to the respon-

cents for cancel lat ion of same. 

4.21. 	That this app? i cat ion has been bonaf ide and to se::ure 

nds of J..ts t ce 

8 

il 
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1 	For that the entire action! inaction on the part of the 

rhepondents in lSSui nct the impuqned communi cat ions are II leqal 

abitrary and violative of princ [pie of Natural Justice and hence 

Jme are ii able to be set aside and quashed 

512. 	For that issu :1 flQ of the impuqned memorandum by the 

rspondents clearly depicts ma la Ii de intention for such issu ng 

andt he same has been issued without any basis No proper enquiry 

been made to find out theal lecat ions and adequate oppor tuni - 

ty of heavy has also been denied to the present applicant On 

thse score the impuqned communi cat ion are liable to be set aside 

quashed. 

For that of non-suppi y of necessary documents to the 

ppl i cant has seriously prejudiced the defence of the applicant 

hn same is viciat ive of pr inc i pies of Natural Just ice as well as 

10.1
i nistrat ive fai rpiay and for this the impuqned communi cat ion 

arm liable to be set aside and quashed 

For that respondents have act.e ci il le..i ly in issçti ng 

impuqned communi cat ion which are not sustai ni nq in the eye of 

a4 since the same are viclat lye of the var icus provision guiding 
thd field. 

For that the respcndents have acted illegally in issu-

inq the impuqned ccmmuni cat i cfns to the present applicant 	Only 

wit the sole purpose of deck . royinq his service career in per-se 

I . lqai ly and same are liable to he set aside and quashed 

5 6 	For that there has been violation of various provisions 

c u guiding the field in issu i nc the impunecJ orders by the 

rEsp:ndents and hence the same are not sustai nabie in the eye of 

11,W ILd same are lIable to be set aside and quashed 
H7 	For that in any view of the matter act ion! inaction on 

tie part the respondents are not sustainable in the eye of law 

7 
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nd same are liable to be eel; asi de and quashed 

The applicant craves leave of this Hon' ble Trihuial to 

dance more grounds with leqal as well as factual at the :ime of 

eà.rirq of the cases, 

ET(ILS OF REMEDIES_EXHc[JSTED 

That the applicant declares that he has exhausteld all 

he remedi as ava:i labIa to 'them and there :i a. no alternative remec:Iy 

va' lab I a to h :im 

_JLJJL.Y 	 Li ur: r't.NJ1i'lb IN ANY U I HLELUUjT 

The app].i cant further da':: I ares that he has not filed 

pe ious ly any appli cation, writ petit ion or suit regardi n 	the 

qL ivances in respect of which this appi i cat ion is made 	efcire 

ay other cc'urt or any other Bench of the Tribunal or any other 

athpr i ty nor any such app]. i cat ion , writ petit ion or suit is 

pndi ng before any of them 

B 	 aQuHTrOR 

Under the facts and circumstances stated above, the 

appi cant most respectful iy prays that the instant appi i cat in be 

a4ii ted, records he cal led for and after hearing the part ie. on 

thp douse or causes that may be shown and on perusal of rec'rds, 

be gant the fol ].owi ng reliefs to the app]. i cant 

ST IV 	T 	set as i de and quash the i mpucned memorandums da td 

0. 275Løø, 16200, :2272, 24720, 4020, 

and 332000. 

8. 	 To di rect the respondents to reply the amount of 

F.s 	 wi th interest @ 18X to the appi i cant which was dedu ted 

fro' jis sa].ary on account of SDA.  

S 3L 

 

To direct the respondents to issue necessary c'rcers 

mod f:i nq the service book!C:Rs of the app]. :i cant 

EL411 	Cost of the appli::ation, 

'I 

i c?1 



Dur ± nc the pendency of the appi i cat ion appl I cant prays 

Of an interim order direct i nq the respondents to procee 	with 

matter promotion of the appi ± cant without taking into consi d-

thrak ion t he aForesa :i. cJ I mpuqned commur I cat :1 on 

.tjøll 	 ft 	 C 	 ft 	 ftftftflftftftftgftft 	 ft 	 ft 	ftC 	 C 	 a ftflCIi 	 a ft ft 	Cli UI 	 ft 	 U 	 ft 	Oft 	lililift 	 ft 	 ft 	 ft 	 ft  ftVCC 

11 iPARTIC:UL.ARSOFTHEIpO. 

I= I.P.O.No. 

:2 Date 	 k7-L 
11 	 3 Payable at 	Suwahati 

.1. ft. Ll ST OF ENCLOSURES 

As st.ted in the index.  

I 
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VERIFIC(TlON 

I Sri Mahendra. Pra.sa.d Ra.jak, acied aboLtt 50 years 

BFF.:a.ai.:: 	presently wcri::inq as Asstt. 	Administrative lOfficer, 

OR 	Tr :1 pura Centre, Tr i pura 	do hereby solemnly affirm and 

vr i fy 	that 	the 	statements 	macic 	in 	para- 

craphs 	t'2Y 	Y' 'P 	 are trLe to my 

pcwledcie and those made in jraqraphs J- : 
also true to my legal advi cean dthe rest are my humble suhmis-

S3.Ofl before the Honible Tr i bunal I have not suppressed any 

nLter ial facts of the case 

And I si qn on t h i s the Yer if :1 cat ion on this the 

of 	of 2001. 

S:i.qnature 

12 



4 it2 — 1. 
IND IAN COtJUC I 1 OF icn ICJLTU RItL RE E1RCH 
ICAR RESEARCH COMPLEX FOR N .E.Fr. REGION 
MIZOij\r1 CENTRE KOLA Ifl : 796 0131 : MIZORATI 

000 

NO. RC(MZ)P/109/91/$5 	Datdd Ko1nib,th 27th Ny 1 2000  

!ijJqJJNI liii 

It has benri observed after thorouçjh crutirLtzr'tiorj 
of the attendance rejsters ani C!, reqistrs which you have 
handed over' to the u'1erinnod vi(lr your .letter 1\1 o.W II dt, 10 0  1 00 

¶ 	that you were wilfully and una'.ithor1ec1.lv )sent from duty for 
the following perjo(is, for which you have nd 	er applied for 
CL nor CCL. 
1 	16th ?'iquFt, '97 to 27th A'leiirt, '97 (17 rThyE;) 

2, 1st January, '98 tp 7th J'rbrury, 	98 (313 day- ) 

3,, 22nd and 23rd Decerribcr, 1 9 (2 days) 

4 9th, 12th, 23rd, 24th ed 26th April, 1 99 (5 (ays) 
• 	 It WaF further observed from ttc'v° ncp rji.ster, 

C 1, recj is tr'r and personal .E I le that you Jipv avnj 1e.i LTC on carua]. 
leave i.e 0  from 12th January 1 97 to 7t1.i February '98, ifor which 
you have nd ther applied for CL norm nLion'd it in LTC bi U. 

IL reflects that you have ept the uthor:iLy in ( 1 ar(, 
by takinc tie undue a(lvantacje of cx - epinci the attr:n nce registers 

and CL re.cisters with you which is totally contrary to CCS rules, 
Further you have aliceed the authority with base lsn chrcjes 
vide your letter No. Nil dated 6th April, 2000 that the imnortant 

files and CL recli.sLers were kept with you as per the verbal ins-
trlictjons of the un0prsjcine1. It was Liiorouehiy verified and 
clarified that I have never given any V ba  1. 1 -LF, t r~Ll  f, t  0 ns to keep 
even your personal file and other cenfidcntial files with you 0  

You are therefore asked to exnjajn that why you were 
absent for thr above neriods and macic Ea1'e al).('cjations against the 
competent authority, failing which necessary ('tsdiT)i.inary action 

could be initiated. 

To 
'Shri H.P. Rajak, 

sst. Adniinlstr ,- ti-ve Officer,  ICAP. Ihizoram__Crntr, Ko1ajJ), 	 I 	J'F 	L ---- - 	

-- 	 • 	 n,7. T 
Jo I ri L 1)1 i: cc t or 

Copy to ;- 

The cImjn1s tra Lic;r ()i  .c'r, IC1' 	Pr-e: • Compl> 	or HE}I 
eeion ,Irnro.i. P.oa , I in Lan ,•k d! a 1 a ya [oi: in Lo ha Li fl 

Personal Pile, 

(tla1T 1  Wile. 

0 

Attested 

4droCa4 
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I 	 ANNEXURE' 3 
- 	 tteã I(olaslb,the 31st May,2000 

To 

The Joint Directci:, 
ICAR Res Complex for NEM negion, 
Mizoram centrE (olaF;ib 

Sub: 	Request for eupply of xerox copy 

Sir, 

I have the honour to request your to kindly 

sup'ly rue the xerox copies of the following documents: 

	

1, 	Xerox copies of attendance registers 

w.e,f 16.8.97 to 27.8.97, 1.i,.9 to 7,2.98, 

22nd # 23 Dec.98 & month of Apri1,99 

CL,CCL & E.L accoun 	for the year 197,98 & 99 

LTC bill su4mitted durinç1  97-'8(Xerox copy) 

	

4, 	Xerox copies of Log Book for the period from 

August,97, Jan.Feb.98, Dc.98 and April99 

of the vehicle NO.MZ  0-1 5059 & ML05 6335 

The documents are required to reply the Memo s  

issued vitie lotcer NO.RC(MZ)P/109/91/5656,c1t.27.12000 

Yours faithf!llly 

( M. p.ra-nk ) 
Officer 

\ C 

9T<\ 6  
qq 

D 

%ttsst 

4dPOcgt4J. 



TIT- - - 	iNNEXuRE 	

" V 	 . nuxp couicn. OF AWIWLTURAL RKAcn 
ICAR RESEARCI1 CO1IPZ PORN.Eeft4 ROION 
WZZORAM 	TRE tLIB'.7 96 081(MIZORAM) 

4e.• 

VNO.RC(MZ )P/lo9/9l/51 	vated 1olasib,the. lst,ne,2000' 

- 	 S 	 V 	

S 	 V SVV 	 - 	

V ; 	 • 	 . 

vIc;T; 

You are hereby' askdO to clarify yout reqtxirern.rit 
reard1ng the supply' of Cerox(copies of attetdanceregietir 
(sl.No.-l) Vide your letter No. Ml dated 31stMay,2000 

because you have requested for Xerox copy of V• 

attendance 
register w.e,f. 16,8. 497 to 21891 and again you have 
rec?iested for the Xerox copies w,e.f. 1,1,97 to 7,2.'98. 
Whicb seems to be cbnfusing.tP4rther you have óquested for 
the supp.y of Xerox copies of Log Booke,wbich is not at all 
-réláted to the NNo.RC(Mz)Pf 109/91/5656.4t. 27,5.2 000.id 
therefore you are asiced to clarify precisely tho teasons 
of its xaquirement4 	V 	 V 	 -. V S • 	 V 

To

V. 	 •5SVVV 	
•V V  VVVVV 	 V 	 •VV 	

V , V V.V • 	 VSV 	 - 	 V  

V 

, 8htij1{.P.Ii&j&c. 
k.k•O,IcAR R.s.qoiplex. fo  N*4 - Vk91Ofl* ;  

: 	 OZL 
 

*Satre ,KOla*ib.  

- 

stItive Of fiO.rIR Res 4Corpl$ for NH 

	

lrttiroi RoedWILtaxftfot 4*forntibh 41hd 	s.zy 
V VS 

V VVV 
S VSd 	 V x V p .f4ie ,VtJ 	 000, 

• 	V 
 for r.edy referoucel.,: 	 ., ... 	

V 
V 	 V 	

'V• 	

V 	
V• 	

V 	V 	 V 	 V '  

cAf) 	 V 	

V V 

edVOC(.je 



- - 	 NNEXURE_.P 5 
Dated KOlasib,the 6th June,2000 

To 

The oint Director, 
ICAR Research Corip].x for NEi-i Regibn, Mzorarn Centre, l(olasjb 

Ref: 	1oMerno N0.RC(MZ)P/109/91/56 dt.27.5,2000 
2.My letter dated 31.5.2000 
3.0ffice note N0.RC(MZ)P/109/91/5681 dt.1.6.2000 

Sir,. 

With reference to the above mentioned reference 
I would like to clarify and once again requested you to 
k.nd.ly arrange to provide me the xerox copje8 of the docu- 
mints  

as under: 

Xerox copies of the attendance registers w,e.. 

1.1.97 to 7.2.98, 22nd & 23rd Dec.98 and month 
of April,99 

 CL,CCL & E,L accounts for the year 1997,95& 99, 

 
SInce in memorandum dated 27.5,2000, it has been 
alleged that I was on irc w,e,f 	12.1,97 to 7.2.98. 
'Iherefore, to Justify my view point xerox copies 
of the attendance registers(s) are needed, 

40 Xerox copies of the Log books are required 
because as I doubt that I was on official tr 
and availed the vehicle facility, Therefore,jt is evident that it is well related to the Memorandum 

dated 27.5,2000. 

Submitted for kind- consideraUon and perusal at 
- - your end, 

Thanking you, 

qJvocatC. 

• Yours faithfully, 

( M. P. RajaJc ) 
Asstt. Adrn.thistratjve Officer 

I 	\\ 

\\\ 

•'i 
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Ail  

'Oy to 

ic 	nrr Cmp1r 	or !E1 I 
T?jfl 	JIl)OJ. IO( 	UfrI.r(jinrinj) 

, II 	;1in1yi for 
kin infornnton, 

( II. P Pajnk ) 
;.tt0 Adinjtrave O;Ifjcrr 

.J 
	

\' 	Ass tt. Adrni.fljsratjve officer 
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— 	 JtNNEXURE-' 6 

Q) 

=20 • wiz. IW MXiV*x 
XCAR *az)RcH awe= POR NJ.H. Riotow 
MIZOPAM C?RZ *L$Th $ 7 N oei gIlIZO RM 

.... 

$0. RCOIZ)P/1O9/91/Sc7/ Dated Co1asib,the 	Ju1y, 2000 

ou have e.n fouM ibs**to 21.07.2k without 
taking On7 	 theuMersigned, It I has 
been observed I roe t effici xsoorda that you have not-
availed/granted any -k,Lnd of isive due to you. 

noe,Y are asked, to explain-tb. reuon for 
unanthoria.d .bss.eö from **t,ta within one week from the 
d*te of issue of this letter, 

•_ 

TO 	
• 	

I 

-1IoP-jka-. 

1cm .  $jTC.ntr,, 
•Pr JflhlJ1•. 

COpyt0$4lI 	• 	

0 	 S  

The Director, ICARR... COSP1.X for  * 
1oi Road, 	,*arap.ni for infoz*.t.jes 

I  ) 

P
n e. r,~ 



	

0 	 ANNEXUR 

• 	 Datd Ko]esibth• 27th Ju1y,2 

• 	TO 	 .' 

• 	 TM Joint Director. . 
XC*Rob 4 00P1*X O* XXR .  ISL° 
)LØors* Centre1 1co2sib 

// 	Su.bs 	1Ze.in.tion 

• 	*1s 	Office ftuW 	)P/Io9f3./5191, .••.• 
dasd 22,1.2090 

with xeferenq. to t &,ove. X have the honour 
to inform yo that cit 2 lItJ*1r2 000 2 co4d, not sum.tt 
M7 C.L aP2tcatL b"ilf. X .  VWt to p*tJ*t for p&rchaeing 
of dicin. 	to ry mtoaacth px3b1**. 

)LlM, X haI already sub*ittsd CJ application 
on22.72000 	MY Wbs.nce os 21st Tuly,2000. 

4100 

• 	
. 	 • 	 . 	

. 	 •• 	• 

0•• 	

• 	 •• 	 • 	

• 	 ; 	

0 

• 	

'4 	 . 

0 	

:. 	 . 	
• 

1q;4 	 _- 

0 • - 	 rt1stDxiceta4 	dLtion. W.. 1ft 	011: 	• 	• 
0 	

s.ab.r of 	.. . o Us. off is. as aU .1. IM 
O 	 and zarked .J*.nt in ett.ndai 	 os.t' et 

• staff nomberw of *d*n. has pwt *rsLswat mt- 
Let :xch.t Of &tiu du. to MY  etomadt problen & 
nobody ws in office txifore, X have sud.tt.d C.i. • 

• 	application on 22.lj000. 	
0 • 

O 	

0000 	 0 0 0•0. 	

0 

• 	

0 	 C K, P,**i*k) 
• 	

0 • • • 	

0 	 • • M*tt. Mimi. OEiósr • 
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- 	, ANNEXURE 

WIA GOWCIL QbAIJLTURAI. 	iaca  
CAR PA 	KZX FR SOF166HO RiQIOki 

,'IZOMAM Ci 0MI*,7% Q1zKIZOkLAK 

0• 

Dt.d Lel*aib,the 24th July,20CQ3 

I 

With reforeme to the Ottiow IeN.,M. bMC(14)P/1Q9/91/ 

*.d 27th Man,2000,wkereb). you have been aiksd to xplatn for 
ysur wiØtk.ris abs...s ,  from duties as *ti.n.d.I*sts.d of explaintng 
the T...n$,Y.* have moduely and vnnscuisrily asked the undersigned 
to xUpply the Xerox c.piss of attendance regiat.ra,leav. .accsunts and 
I.':Ei*a etc,* vide your letter .0IiZ dated 22.7.2Q0Q 

I as .ncl.si b.rsid, the Attendance k.i. shests. 
CIC(L M.gister $1is.ts 	$Jii have ence again asked for the 

/ Xerox.aspies of  Løg books for ithich you have already 
been iurasd vide letter ) .,aQ'XZ)P/1O9/91/5051

1 
 dat.d401 906,20000  

It ss.az from your inc•ziaistsut and irrelvant 
requirs..nts that yen have as appre9riat* explenatirnt and reply to 
the XsewaWon tisued to ysu, &tth.jr you are intending t• delay the 
uatter.so that the disciplinary pr.csedLngs say net be initiated 
a.cc.rdiz*Jy, 

you are snce again asked te e.iplsin the reassna for 
unautheri's.d absence from duties and avsUed LC  withent preper 
sanctien of lsav.,with(n 10 days of issue of tkuMams,failing which 
neceasiry discipliz*ry prec.sdings will be Initiated s4sinst you as 
per thspr.cedure0 

__-

IcA& Kjzt C.tr., 

E8484 above0  
.1'-'--- 

( LS. AZM) AJ&I) 
J.int Djy.tat 

C0py tel. 

1) The Dir.cter,ICAR R.s,Csaplex for HER ftegisn,Uar.i &..d,Ua.taa, 
•Meghalaye tsr his kind in.rsatisn.. 

,jdvccat 
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- 	 ANEXURE 	10 

Daated Jo1isjhrtho 29th July,2 000 

To 

The Joint Director, 
ICAR Research Complex for NEH Region, 
Mizoram Centfe, Kolasib, Mizoram 

Sub 	Explajriatjon 

Ref 	1. Your Conjdont:1nl Memorandum N0.RC(Mz)P/109/91/5656, 
dated 27.5.2000 

Office Note NO.RC(MZ)P/109/91/5681, dt.1.6.2000 
Confidential Memorariduj 140.RC(MZ)P/109/91/5799 
dt, 24, 7.2 000 

With due respect and humble submission, I have the 
honr to state the following points in reference to the above 1etttrs and also kindly refer my prayer dt.31.5.2000, 6,6,2000 
and 22.7.2000 for supply of required documents but, till date 
Xerox copies of the Log Book for the period from August, 97, 
Jan. & Feb. 98, flc.98 and April,99 of vehicle NO,MZ.-01 5059 & 
ML-05 6335 has not been supplied to me which is also very ntch 
needed for proper reply of the memorandum. Howev-ez, without 
waiting further, I am submitting my reply recollecting from my 
rnemories 

1, 	 That when I was absent from duties why your august 
off icie did not take any cognizance of the same and asked for the 
leave/exp.iajnatjon at that time. 

AS mentioned that I was absent from duties Vr,e,f 16.8.97 to 27.8.97 but I was on compensatory leave upto 21.8,97 
at Shillong. But your kind honotr instructed me to perform the 
off icial duties at Hqrs. tJrniam and accordingly you have cancelled 
my .eave(CcL) mentioning that Mr,Rajak attended the office. 

I was granted CCL with effect from 6.1.98 to 31.1.98 by yo.ir kind honour only. hut in the meantime, you have instructed to p form official duties and I have performed the same upto 9th Jan. 	and on.6th & 7th Feb.98, in lieu of ihat you had compensated 
accordingly. 

On22nd & 23rd Dec.98 I hac3 been asked by you to 
accompany to S;hillong. Witlp your permission and consent my self 
&you,sjr proceeded to Shjiionq on official tour in the same 
vehicle and performed -the official dtis there. If you would have 
not been allowed me how I had travelled in the same office vehicle. 

S. 	 For 9th, 12th, 23rd, 24th & 26th Aprll,99 I was on Official tour and the same had already been approved by your 1 authority. 

6. 	 I never availed any LTC for one year duration as 
mentioned (from 12.1.97 to 72.98 )rn If I was absent for one year, off ice would not have disbufsed my salary etc. Further, if I would have not been performed my -return journey withifl 90 days how m 
final bill had been entertained by the office. 

dvOcUt 	 Con t/2 - 
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I Irnpprtont files & registers etc, had been kept with 
- - - - - 	1 4 , 

me under your instructions and orders, wnicn L can no'. v'.u'' 

as per office procedure. otherwise how the files, rets'ters 
comes to my chamber. "Sentance" that I have never given any 

verbal instructions" in Memo NO.RC(MZ)P/109/9h/656 dt.27..2000 

is not true because in the order NO.RC(MZ)P/109/91/503 dt93.4. 

2000 it has mentioned" inspito of repeated verbal instructions". 

it clearly shows that you used to give verbal instructions. 

Ther?fore, it is evident that I did not put any false allegatiOfls* 

and mentioned the facts only. Whonevor it has boon asked to submit) 

give the important files/ registers, etc. I had never objected and 

handed over the same to your authority. Therefore, in my opinion 

I never kept authority in dark. 

Purthor, Sir it is stated that I have proceeded with 

you whenever you have as ked me to do with your due and kind 
permission only. I have done the official work as per your inst-
ructions. You have also instructed me not be submit tour prog-

rainme evorytime as the flirector may object due to financial 
involvement. Now a5ter a long gap it has been alleged by you that 
.1 was absent frolaLduties for the period during which I have per-

- 
formed official duties. If you would have not instructed and 

allowed, it would have not been possible for me to go with you 

in same office vehicle. However, it is requested that I may kindlY 

be allowed to submit the final tour programmes. 

Submitted for kind consideration. 

Your's faithullY, 

(M.P.Rajak) 
Asstt. Achninistrative Officer 

c/ 
tt 

Mv0Ca1 

0\~ 
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/ 	Copy to : 

The Director, ICAR iloseurch Complex for Nrilj Region, 

Unu-oi\ Rood,UmJ.nn (flarapant), Megha1.aya for kind information 
that Joint Director, Dr.N.S.Azad Thakur is harassing me un-
necessarily. Since I am not abetting him in his Corrupt and 
Uiogl activities. 

For your kind persual and consideration I am herewith 
enclosing the xerox copies of approved tour programmo,CC,C, 
Log I3ook etc, which clearly shows that I was not absent wil-
fully & unauthorisly from duty as alleged by him. I was not 
absent unauthorisly but he him self was out of station formoro 
than 1(one) and 1/2(half) year in his three year tonur(Log 
I3ook of the vehicic No.MZ 01 509 may please bd called for 

. verification). Sir, when he himself was absent/out of station 
from duties for such a long period, he has instructed me time 

time to keep all these files with me to run the office. In 
the office after the Jt.Director I am the person in administr-
ation to keep all these files 0  If I was absent from duties he 
would have been informed me immediately, but he did not do the 
same. Now after expiry of more than 1(one)yer(1ast date of 

absence i.e. 26th April,99 as per the Memorandum received vido 
letter NO.RC(MZ)P/1O9/9j/5ô dt.27.5.2000). It was alleged that 
I was bent from duties, which is basolcss,fase and framed 
against me with malafide intention;. 

Further, Sir I would like to state that I was keeping 
important files, attendance registers, as per his instructions 
only and now he is alleging me that I have / taken undue advan-
tage by keeping the rocords(complying his orders) and kept the 
authority in dark. I did nothing wrong and performed my duties 
only. Even though I have beon charged in false manner. This is 
unjnrt:tfted. 

In view of the above, I would Y. like to request your / 
kind honour to kindly do justice to me, for which act of kind- 
ness I shall ever remain greatful to you. 

'2 

( M. Po Rajak 
) 

Asstt 0  Administrative Officer 

dvocat 

ri 



ANNEXURL-- Ii. 
- 	 CONF]DENTIAL 

INDIAN COUNCIL OF AGRICULTURAL REEEARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. REGION 
MIZORAMCENTRE:KOLAIB-796 081: MIZORAM 

.. 

NO.RC(MZ)P/109/l/X I 	 Dated Kolasib the 4th Aug. 2000. 

WARN ING 

with reference to the Office Memos/note issued to you 

Vide No.RC(MZ)P/109/19/5656, dt.27 0 5,2000, Re(MZ)P/109/19/5681, 

dt,1.6.2000 and RC(MZ)P/109/19/5799, dt.24.7.2000 for unauthorised 

absence from duties, but you have neither explained properly nor 

applied any leave due to you Vide your letter No.Ni1,dt,31.5.2000, 

Letter No.Nil dt.6,6.2000 and Letter No.Nil dt.29.7.2000. If you 

are having any evidemces1approved tour programmes then why you have 

not submitted the same to the office thereby intensionally delaying 

the necessary diciplinary proceedings which are seriously objecti-

onable and violating the CCS rules. 

The competent authority has also seriously viewed Vide 

letter No.RC(P)121/77, dated tJmiam 23.6.2000 for your violation of 

administrative rules. Hence you are hereby warned to be proper In 

dealing with official matters and asked to apply any leave due to 

you for your unauthorised absence period from duties within 10 days 

from the Issue of this letter, failing which the unauthorised period 

of absence will be granted/deducted from your leave account without 

waiting further. 

To,  
/

,,- 

Shri.M.P.Rajak, 
Asstt.Administrative Officer, 	 (2 
ICAR Mizoram Centre, 
Kolasib - 796 081 	

( N.S. AThAIWR ) 
Joint Director. 

CCOpy to: 

\c) 

The Director, ICAR Ree.Complex for NU Region,Umroi 
Road,Umiam,Barapanl for his kind information and 
necessary action, (A copy of letter No 0Nil dt.29 0 7,2000 
of Shri.M.P.Rajak, A,A.O., Is also enclosed herewith 
for your kind perusal and information). 

C.R. Dossier file0 

Personal File of Shri.M.P.Rajak, A.A.O., ICAR Mizorarn 
Centre ,Kolasib 0  

N.S. AZD THAKIJR 
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1 tted Ko1ih, the 10th Auc3wt, 2000 

M,  
To 

The Joint Pirector, 
IC1P Res"rh Complex for N11 tegion, 
Mizorm COnt, Koirib-796O81 

sub: 	Warnino 

RoEs 	Your letter N0.RC(1)P/109/91 SaSi, dt,4.3.2000 

My letter cAite(1 23,7,2000 
- d)(t 79,7.2000 

sir, 

1ith reference to the above cited wartiing I have 
the honour to state the followings 

r Uid not iInit fli7 jw., rronal copier of tour programmes, 
xroz copies of tcc' atten6zince reisters. & leave regiB& 
tern etc. Sinco, this record "houlci be available in  aft- 
office & xerox copies of the s'urte of the para/docun.'. 
cii' have nino ben provided to me by th.tb office, 
iour kind honour woid have been vorifid the same, 
Therafore,, I am not de1ayin' any proc9tUngs reither I 
hF.vct hvm :rovided the requjr p>r • do IentB very 
iaa. 'urther, xerox copiers of the Log hook have not 
been provided till date. Hence, your august office is 
delayLng the same. 

To the beEt of ri' ) 	zie'1gc. I alwnys uied to be 
proper in dcalinçj with offic!al mters. 

3 1 	M. it has been asked for r, 11 1.xriission of leave, my 
exn1a.thition letter d3trd 247,2000 mny please be  
rrconidered, Since I hve -erforptn(i o4.ticjnl dutioB 
under your instructions/ordrs(verbl). Therefore, it 
is requested that from the leave accothts no lenve of 
any kind should he dducte1 arbitrarily till inli-
at.on of the matters, 

4 0 	?ie charges labelled aça wt rr ru w;rninj isud 
vtcTh confidential letter MFCM )P/ 4 U9/'i/851,c1ated 
6 9 692000 are absolutely fa1se baelesa and put clue to 
mlafide intnnticr. as I refuse to obligc'd you 2or sale 

of vehicle N0.41,.-05-6335 of this centre illegally,  

F; he&it.tec1 €or your kin' connidern tion, 

Thanking you, 

You'a faitbEully, 

r 
7stt. )diinj.trntjvr Ot:fic r 

r 

4voG 



• 	L 

7) 

Copy to 

')j -er, ZCItR fcearch CorripLex Qor N Region, Urni i1nati ,, Umi v.,ti(Darap ,-ini)-793103,,Motjhp..Iaya  for kind irfiorm Uori. Sir I herie çj.tvn reply point 
wire vi(e my 2.ecter clelt od 29.7.2000, Izit ErN.*.zzid 
Thekur, rint Tirr'ctor, 	15(4rn without conni.d.- 
ering my view poinui isued the warning with a copy to C.R.I)ossjo -  Lila and threztend to 	 the perjo1 which he is ahowng illegally & with rnalafic5e intention as un authorja,c3 abtance, will bi c1ducted from my leave 1/c!s. sir, either I Was, on lave or on tour under his instructions for official work, For the !' Official duties, I perfornwd at aqrs.miam, he is "king lev after a 1,upli of  3 yEars. It clez-ly &hows his hiçh ha 'cinuc, rnl6fLãe inunione,wflfu1 
harassment. & nrçativn attitude trds me. 5ir, I recruest your kinc3 honour that no any kj acA  or. leave shuuld be deducted arbt.-
rarily from ry leave accounts till fin;iitjon of thp same & 
copy of thn. warri.inr may not be plcod in C.R.tossjcr file. 

He in hrsirçj me zince 24th Jn.200 whrr I did not 
recouimend 	the sale of Gypsy NO. 'O6335 tn a consigtt90 
memir,r as well as MO because it was ntit as per rules, He 
8tartd hirasjng rae in variow uiwre & £arr ,  has been brou. ght time to time in the notiog of rpctrit authority, 

Further, S ir I am herewith enclosing necory paera for your kind considertjon. 

In view of the above said facts kindly do justice with me & save me from further heraEmeflt,, 

\ 	( M. P. Waj?C ) 
satt. 2dmjnjstraUv. Officer 

A, 1 N2 G 3~~ ro L 
AZ-O~10 I  

1iivocatC. 
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INNEXURE 	3 
L 	

4- 
IN IAN COUNCIL OF 1fRICULT: M?Jj., RR.E1 PCU 
IC?j R1 11RP COMPLEx FOR I i • H • RTC IOT' 
MIZORj.M (kj'PR} KOIAF 113-796 081 IIzOPb:1 

NO.Rc:(z)pJi0/91/ 	
, 	

D2tci ( ].iIh,the 2nd Ai.00 0  

0 R 1- ' 1 , R 

i 	rnl }riir Le,.ivo for' 
57 dv 	hi,ch w 	F.r un.i thrid absence from duty for the 

fo11owinç perlor9 - 

1 ith An'7 	to 27th 	1o097 - 12 (-iv 
2 1st Jenury,)8 to 7th Fh.'8 - 38 dys 
3, 22nd & 23rd l'ecember'98 - 	 2  days 

4 9th17th,2:3td,?4th & 	26th AI)1'J199- 
--

TOT?L,:- - 57 days 

He would have cotiriued to hold the Same post at 

the same station but for his proceeding on leave 0  

Shri 0 N.P.Raj&c 9  

ICAR Mizoram Centre, 
Kolasjb-.795 081. 

( zq 	T HA ka i R ) 

Joint flirector 

Copy to- 

1 0  The 1thninistrattve Officer,Icl Rs 0 Conolex For W} Regkon,Umruj 
Rad,Unii.m,Meghaiaya fo

~ ficp r

'Tflormtion 	 - 

2, Th Finance & Accounts 	 ,ICAR ResCorno1x for WER Rejion 
Umrol Road,U'n1m,MegheJpv for informtion & necesry action. 

3 Dealing Astt0 (Pay bil]),ICAR .1 i7,orm Centro(olth to deduct 
from the s alary for the nerlod of uiuthorJ.ed 2hsence of 
Shri.M.P.1jak,R\O from th'- ;y)nth of 	eot. 0 7 000. 

r - ' 



) 	 ANNEXURE- iLt 

Dated: Kolasib the 24th Aug.. 2000 

To 
The Director 
ICAR Research Complex for 
NET-I Region, Umroi Road. Umiain 
Meghalava 

Sub.: Appeal against the Order No. RC (MZ) P/109,'91/588ldated 27nd 	g 2000-icg. 

Respected Sir, 

I have the honour to state as under: 

Sir, Dr. N. S. Azadthakur, the Joint Director, ICAR Mizoram Centre, Kolasib has 
deducted a EL of 57 days from my leave account vide his order No. RC (MZ) 
P/109/91/5881dated 22td 

Aug., 2000 (Xerox copy attached ) without considering my 
replics dated 29th July, 2000 and 10111 Aug., 2000 & necessary papers, arbitrarily and 
illegally. He has awarded this kind of I)enalty without even waiting the decision on my 
copies of the replies to the competent higher authority. 

When I was absent he would have asked the leave then or otherwise taken/ initiated 
disciplinary action at that time only. But now he is taking revenge by grossly misusing 
his official power as I did not oblige him for illegal sale of gypsy No. I\IL 05-6335. 

He has awarded the penalty without inquiring the facts and circumstantial evidences 
and devoid of me of "Natural Justice". 

In view of the above said facts and circumstances I would like to request your 
kind honour that kindly do justice Willi inc & myleave may please be credited again in 
my leave account. Which Joint Director has deducted illegally and arbitrarily. Further, 
it is requested that during final decision on this matter, my earlier letters/replies 
regarding, the same may please be taken into consideration. 

Submitied for sympathetic consideration and necessary action at your kind end. 
Thanking you with regards, 

End.: As cited above 

Yours faiihfidly, 

(rvl P RAJAK) 
AAO, ICAR Mizorain Centre 
Kolasib-79608 1 
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Zatd Kolanib.tho 30th AUUUØt,2000 

To 

Under Secretary(NRM), 
Indian Council of AVrIcultural Rntearch, 
Krishj lihaven, Dr.Rejendra Preaed Road, 
Nev Delhj.410001 

(Thr.uh the £)irector  ,lCk, Usiaa(Bar*pani) ,Megialaya). Subt 	Appeal against the warning issued vide letter 
?1O.RC(Mz)p/lOc,/Q1J59sl, dated 4.8.2000 & 
Order N0.RC(MZ)Pf109//$l, dated 22.8.2000 

Respected Sijr o  

With reference to above cited subject, I bsve the 
honir to state as under 

Sir, 	 Thakur, Toint T'irf:ctor, )ioram Centre, 
Kolasib has issued Memo. NO .RC (M )/ 0)/)1/56 56 ,dated 2'1.5.2000 in which hci has labellet faIFe baseless char" 
gsa that I (M.P,Rajak) was unairisdly absent from dut-, 
ispfif and kept authority in dnrk, efter a ln of 3 yra.. 
I hct nWrted ielevcñt documents from th ofte j1do my 
letter dated 31.5.2000, 6.6.2000 £ 22.7.O00. Then on 
24th rtly, 2000 the dot Monts had been provided vjde 
Memo N0 .RC(Mz)P/l09/9l/5799,. Even then 	copies of: the 	Jcs have not been provided, Since, as I underu stand 	1i was unauthorisdly ebnt for 245.8 days even by taking official vehicle  with driver, (o.c ver.t-' - £icaUon vehicles' Log Bookn • his approved tour pocjr-
ans, leave orders, leave applicatiena etc. may pleese.: 
be called and I am also sondin a statent regarding 
Ett'). ai -r either I wam on official tcur 	t& 	leave 
time tc ttme othevvise h, would have xkK asked leave or , 
initiated action then only. Even some thin I had perfor".  mod official duties d rtnç ry 1eve & in lieu of the eame 

f
. 

he had cancelled my leave after reaching toJClnsib, 

I have given point iiiie renly vn my Wtt,r dated 29th 
July,2000, Ziutead of considering my vi ptht: and 
cirumtyj1 evi&nces, he has it'sid 	a co 	 ng '±th to c. 	 Xii thin 
ia thariT)1 the necessary disciplinary precee.. 
ding3 and asked to apply the leave. Zn fact air, I ar not 
delaying the procedjng rather ti kind authority In doi.' 
ng the name. Since be hs providcd the xyaqxAnitod dcxmm-
ents/paporr very 3at, I4ga.th on 10th hug,,2000 8  2 have put my VLOc p.tn;s for co 	c9rtjon, But On 22nd AuguSt, i 2000 0  he has 	ctc a leave ort57 cys athitrarily and. 
illegally vide Order 	 22nd' 
)ugust,2000 even without any reference to my le.er  dated. 10.8,2000. 

. 	Sir, he is clo!ng all thrse t 	r: r 	eoaurc I did 
not o)lige him for iuegal sale of c3ndened Gypsy ,  
NO.Mi.05..6335 of this Centre. Xerox copy of the craft 
torw:odatjon of the comrjttee is attached herewith. As 
per my knowledge the committee has put the same to the 
Joint tirector, even thn he hato sold the vehicle putting 
aido tha Co-M-Attfoilo reconviezIcAatiovis,xCter p&ttthg 
aside the reco endf3tjcrrn vicle his notc on file, he has 
pressurjsed me to pass the sane as AAO but I did not 
yield to his presure. Time to time I also refused *.o 
abet him in misappropriation of Govt. money. 

4 

Con/2u. 	.1 
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L 	 8 
He used to als2ppropriate vie same 	 heads. He is also misusing 9 1 ficial vehicle(Therej,re,nst 
'givin6 the xerox copies of ttle Leg 8es). 

4. 	I am herewith cnclosiri, xerox copies/true copies of.. all 
the 1*01.ated ,ctrs, raplios, my letters, papers , etc. un yux kind cansidnration aric.1 porustU., 

In view of the alove said facts circustantjal evidences 
and enclosed douZnt, I am putting my prayer with folded hands that kindly do justice with iAe & set aside the warning and order Ler deductj.n of leave. 

3ubmUted jot sytrpathotIc cPmaid*r#At*pm and perusal at your kind end. 

I am also sending an advance copy with nocea8ary papers. 
Thanking yu, 

Yours iitii.ully, 

t88tt, Administrative Officer 
ZCZ Ies.•C.mplex ror NEH Region, 
Mizerri Cciitrt, Kolaib796081 

L,st$L nclres 

dated (i.5.2000 
2,Letter dLtec1 1 00 000 
5,Leter tht .2000 
4.:Let Lei uttd 2./.O(iU 
5.Latter detcd 16..2000 
o,Lete dated 29.7.000 
7 4) .iC¼W/W,/91/j3, dt.1.6.2000 

dated 24.7.2000 
9,.t.I1L)P/io9/91/o3, dated 3.4.2000 

.ated, 4.6.20O 
11 .1.eitr c3 ntod 10, E. 20f) 
12.Coi,Leuve dt.14.8.1997 
4 	(' 	 . a.' 14 	 1• i.i' 
14.Cemp.Lare dt. 21.12.98 
15.C.L rexurd £r 1997 
1.(.L1 rcorU i.r 1998 
17.C.L r.c:rU lOt 1999 
1&.ApprrAvc4 teur progranie for April,99 
19..)/1o9/917&1 0  dt. 22.6.2000 
20.Lattor dt.cu 24.8,2000 
2i.kxgig Recommendation of the Csmirnittec 
22.Lttjr dated o.,2QQ 
2:314etter dated 22..2000 
24tetter dated 20.7.2000 
2. S. 	 T 

rostoi 

1 	 1 	 oca& 

I 
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a  

:4. 

4, 

1, 16,8,97 to 27.8 9 97 
21,9,97 to 29,9,97 

3,, 6.10,97 to 12,11,97 
4, ,2,12,97 	to 	16,12,97 

' .31.12,97 	to 7,1.98 
6, 

. 8,1,98 	tO 	1,2.98 
•7 ;l1o2.98.t 	18.2.98 

8. 28.2,98 to 8.3,98 
.9, 

. 	 15,6,9 	to 	20,6,93 
106 

. 	 30,993 to 	12.10.9 
11, 1,11,99 to 29.11,9 
126 to 28,1,99 

17,3,ç9 to 31,3,99 
14. 9,4,99 to 28,4.99 

 1.10,99.to 	10.10,99 
 24,10,99 to 431,10,99 
.... .5,5.2000 	to 6.5.2000 

180 1 5.5.20.00 to 16,5.2000 
19. 	, . 	 26,7,2000 

L80oo 

LN"EXURE-1 

Statement 
showing Unauthorjsd ah?nCe of 

Pr4N.s .Azad ThakuzJt,D irPctQx' ICAR ,Mi2oram 

12 days 

9 clays 

38 days 

15 c3ys 

8 days 
25 diy 
8 days 

9 days 

6 days 

13 days 

29 days 

15 days 
21. days 

10 (lay; 

8 cIay 

2 days 

2 days 

1 days 

Totall 242 cLays 

1/2 day 
3daya 

Grand Tota1:24,5 days. 	- 
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ANNEXURES 1€ 

ICAR RESEARCH COMPLEX FOR N.E,H. REGION: BARAPANI 

INTER OFFICE COMMUNICATION 

TO: 	
Date .... . . ... . ..  ... 

7/ 

From  

Subject:  

APPROVAL 	 PRJP\RE REI'LY 
COMf 	 SELF ME 
NEcEssAR4I  ACTION 	 OR CIRCULATION 

.1 NOTj)TuRN 	
- 	 FOR YOUR INIORMiij 

INLTIALIOI( CHARANCE 	- 	Uk COVE1kj)N 
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Dated Kelasih,the 1st Sept0,2000 

To 

The Joint J)irctnr, 
1(JI. esi'ch C,mplc..x I. r NiFf Rgiurx, 
Mizx'uni Centre, Kal1b 

sub; 

Ref: 

 

Your 011ice Note iQ.t(.(L'b)39/85_85 dt050 0 8 0 2000 

Sir, 

With r ference tin thc C -l"iftc Nate c1td abve, 
I have the hsnur tv state that alter rcceivin€, the refereed 
lcttcrs iditel 1. have marked t& dealing assistnt 9 Smti 0  Mary llthansii r necessary action on 298OQQ and send 
the same through diarist. Theref,rc,the chaigre "shswing ng 
1igcnc ol. duty' £ramed a6ainst nm is fn1r, baseless, and put 
due to mlafide int entionn without eniuirii1; the tscts. 

In v1w 9 t the Rbove sid L';ct, & circuL11aL1cts, 
it is requested that kindly rei.ratii irtn i s  -,. u i nLz s u ci i 5,.Lnd 
U letters, Since this hurt re a lt 	I cnit work pea 
ceuily, 

I 	SubmitLed 1r kind considert;jr 0  

Yours i'ai'tx4ully, 

( 
'l0 ioia , k  ) 

sstt 0  Administrative Officer 

Cepy to : 

The Director, ICAR Research Complex .tox NEi-I Røg'io, 
Umrai Read, Umian(Barapanj), Meghaiya for kind inorrDation tht 
Dr.Thakur used to put ial8e charges against me 04, due t3hi8 
malaijde intentiorl e  This is a wy f his hrnsmn mechanism 
sir, I have marked the latter to cncornect dealing assistant on 
same day o  When I asced her to putup the lix tue same she replied 
that she is nt having the files o  The files rc with Jr0Stene to 
J't 0 Directer, therefore letter have been sent to hex & she will 
putup the same 9  She / did net- dr the same gn 29th Au02000 & 
putup the letters on 30th Aug0,2000(A 0N) 0  

In view el the above said facts, it is evident that 
Joint DirectDr is having negetive Littitucte towards me and not 
dealing in fair manner 9  In this manner he is harsing me. Sir, 
I would like to request your kind honour that I may kindly be 
ctvd from the harassment by Joint Director 0  

VY 

~J'  
Asstt0 

ttSt 

I'i. L. 	Jtk 
) 

Admthistratjve Officer 



ANNEXIJIE_ 
Pated JCo).sih,thc' 8th Sept, 6 2000 

To 

Th flir'ctor, 
ICR Research Rserch Complex for NEH Region, 
Llmroi RoEd, Jrniárn(Rrapanj), 
Meghalaya 

Ref s 	My appeal dt.24.8.2 000 against Order N0.P.C(MZ)P/109/91/5881, 
dt,22.8,2 000 

My note dt.5.9.2000 to •Smtt. Zorampari,Asett(Pay Bill), 
ICAR, Mizoram Centre,Kojejb-79608j 

0rr !o.rc(1z)J' P/109/91/5881 dt.22.8.2000 already sent 
i'ith my applicrtAon dt, 24.8.2000 against the came. 

Sub: 	ir)1trary & i1lql rrow,ry of & -. reçerding 

Sir, 

With due regaröe, £ woulc like to state that Rs.1653/ 
uptese One thn si biin4red 17ifty three) has been deducted 
SITh recovery from the ra1ry of Septc?rnber,2 000 for 57 daya. 

But as pr rules it 8houl1 be deducted for 23 dRys only( for 
the leave of 38 days nt a stretch) in the basic pay of Is.6375/- 

3 curing the leave( kin9ly refer orlerp in Re5f,No.3). 

13 

Sir, I have asked the dealing aistcnt r.garUng the 

same but she did not given any reply(xerox copy o'my note to 

her Is attach2(l herewith). 

Joint Director, 

1eav of only 57 days 

rcovE'r SDA R,.1653/- fi 

I would like to 

kind honour that kindly 

/ 
ICAR Mizoram Centre not only d?dUctc 
from my l(IjIve account but. manaQeci to 
r the same period illegally and ahritrarlly*  

request yo farkt afty jaini -orinnngm  

look into the matter & do jt.tce with me. 

Thnkinj you, 

Yourn Laitifully, 

( M9 P. Rajak ) 
isstt.Admjnjstratjve Officer 

4, 

All 

jL 09 :  


